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Heard Mr B .K.Sharma, learned counsel 

for the applicants and considered the 

0 A. 	, to 

'Issue notice to show cause as to 

why this application shall not be admi-

tted. Returnable by four weeks. 

List on 20.6.2000 for show cause 

and admission. 

Member(J) 

4- 9 -- 

I 

•1 



O.A.No.169/2000 

Notes of the_RcgistryDate: 	 Order of the Tribunal 

'Present: Hon'ble Mr S. Biswas, Administrative 
Member 

Learned counsel Mr U.K. 	Nair 	for 
the 	applicant 	and Mr A. Deb Roy, 	learned Sr. 
C.G.S.C. for the respondents. 

Learned counsel for thp 	respondents 
wants 	only 	two days time written 
statement. Post on 13.7.00 for orders. 	-' 

Co 	o  

t:i:5' SQ2!2.f1 

g.U\. 	J2t, 

7.7.00 

Member(A) 

Ar( 

; 

Present : The Hon'ble. Mr S. Biswas, •, 
AdministratIve Member. 

None for the applicant. Mr A.deb foy 

for the respondents present. On 7.7.2000 

the counsel for the applicant appeared 

and wanted only 2 days time and according. 

-ly the case was posted on 13 .7 .2000. 

But today none of the counse1are present 

The case is dismissed for default. No 

costs. 	- 

List on 19/11/01 for hearing. 

/ 
Member 	 Vice-l)iairman 

Judgment delivered in open Court. 

Kpt in separate sheets. Application 

is disposed of. No costs. 
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CENTRAL ADMINISTRATIVETRIBu 
GUWAHJTI BENCH 

Original Application No. 	169 of 2000 

20.11.01 Date of Decision 
Hjren Ch.$hôme and 0ther 

Petitioner(S) 

M r.13.K.Sharma, Mr.S.arma. 

Advocate for the 
- Versus._ 	 Petit ionr( s 

Union of India & Ors. 	I 

Mr,A.Deb Roy, sr.C.G.S.C. 

- 	Adrocpt ' for the 
R€sporiden;(.) •? •

THE  HON'BLI 	MR.JW1tICI. i.N.Ci0WQHURY,vIcE....cHIRi4AN 

THE NBL 	M(.K.K.SH4k 1JWMINISTRATIVj MEMk3ER 

1Whether 
Reporters of local 

iudgme ? 	Pers may be a1J.od to see the 

? To Le referr& 
tO th Reporer or not ? 

3- Whether their Lordships wish to see te 
fair  4. Whether the J d 	

ccpy of the J muent ? ment is to be 
circu1ted to the other Benches 

Judgr(jent  
delivereä by Hon'ble : VICE..CHPItAN 

H 

-p 	 - 	 H 



CENTRAL ADMINISTRATIVE, TRIBUNiL 
GUWAhATI B4NCH 

Original Application N0.169 of 2000 

Date of Order: This the 20th Day of November 2001 

HON 1 6LE MR.%JUSTICE D • N • CHOWDHU RY ,VICIL.CHAIRMAN 
MONBLk MRoKsKoSHA&MIA,ADIilNISTRATIVE MEM3k'IR 

Shri FUren thandra Shone & 15 Others. 

(All the applicants are presently working as Telecom 
Techinical Assistant (TTA) under the Respondents. 

By Advocate Mr.B,K.Sharma, Mr.S.Sarma. 

-Vs 

1. Und.on of India, 
Represented by the Secretary to the Govt of India 
Department of Telecommunication. 
Sanchar Bhawan, New Delhi, 

The Chief General Manager(Telecom) 
N• 1 .Circ1e, Shillong,Meghalaya .... Respondents. 

By Advocate Mr.A.Ueb Roy, sr.C.G.S.C. 

ORA)iR. 

cHouDHuay(vc): 

The applicants, 16(sixteen) in number are presently 

working as Telecom Techinical Assistant(TTA) under the 
C 	

Respondents. They have appraoched this Tribunal with common 
the relief sought for are also same 

grievance. sie !eir grievance are similac.Lthe applicants 

are accordingly granted liberty to contest their case in a 

single application. 

We have heard Mr.S.Sarma learned counsel for the 

applicant and also Mr.A.eb Roy, Sr.C.G.S.C.  for the res 

pond ent. 

The applicants claim for promotion against the 

vacancies of j1'0  those available in 1996, that is prior to 

ing into force of the Junior Telecom Officers Recruitment 

contd/-. 
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Rules 1999. 

By the common Judgmenr and Order dated 15th March 

2001 in O.A.NO,143 of 2000 direction was given to the 

respondents to examine the matter of promotion afresh 

in t1e light of osrvations made in the aforementioned 
in the light of 

O.A.Ln Rule kj  of the Rules indicated in the aforesaid• 

O.A. It was also ordered that if the respondents at all 

invoke Rule 7, in that case the said relaxation %&'. not 
to 

on1be confined to the 10 applicant s of the aforesaid O.k* 

alone and it wbUldbe.made applicable to all persons similarly 

situated. The present applicants are similarly situated per-

sons. Accordingly, we order the applicants to file represen-

tation before the authority alongwith the copy of the 

JudgmGnt passed in OJa.NO.143 of 2000 within 4 weeks from 

the date of receipt of this order and if such representa-

t1on 	 the respondents shall examine the matter and 

shall take necessary steps as per law. We direct the 

respondents to allow the applicants to appear in the 

screening test for promotion to the post of JTO •  

The applictiofl is disposed of to the extent indica- 

ted. There shall however, no order as to costs. 

LM 

\- 
(K.K. SHARMA) 
DMINIST RkrIv MEMi3E 

(D. N.cHowD1iuRy) 
VIC.0 HAl RMAN 
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MAY 

Guwabatj 	3ench 

JE THE c.ENTRL ADMIN STRT I YE TR iJN: 
OUWHTI 	t-cENC:H 

Title of the caee 	 O. of 2000 

t WC8 fl 

Shri Hren 	3h Shcime 	and 	14 	crs 	....... Applicants. 

AND 

Unic'n of India &crs Tc:d2fltS 

I 	N 	D 	E. 	x 

Si .Nci. Particulars, Pe Nc 

ppli;:atcn I 	to al. 

 -ifi±atic I 	3 

 nne:ure-t 1 4 

4, • 	 (nne>ure-2 23. 

5. nnexure-3 2.c. 

Filed by SSu'ma Advocate. 

File 	C:\WSy\HIREN 
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Y..... 	.1 
BEFORE THE LENTRAL AVNiNiEflA I IVL1hIBUNL 

	

GUW; 	IBENCH 

(Ah appi ication under sec t ion  19 pf the Central Administrative 

Tribunal Act,1985) 

O.(Nc, 	 , ., 	cf 2050 

BETWEEN 

I. Shri Hiren C:handra Sh:me, 

2..Shri L Rouqemei 
3. Shri Swapan ChaI.::rabcrty. 
4, Shri Prabha.s L..hakrabcrty, 
5. Shri - Deep Oh. .F::aihrj, 

6 Shri C:hnadra E:um t r, 

7, Shri L.R. Naqa; 
S. Shri k: '1 ,- (- nciam i 
9. Mrs.. 	beni Nctullie5 

i5 Shri Ran.jit Sarkar,  
11. Shri Dulal Fequ 
12 Shr± D. Halder. 

S_fl 
	 Neridinci Dolic. 

Shri R.K. S nay-alma Singh. 
1%, Shri A.K.Mahendra Sincih. 
i6 Shri A.K. Ibchi:ihi Sinqh. 

..Applicants. 

All the app1 i cantsare presently working as Telecom. 

Technical Asstt. (ThA) unde1 the respondents. The applicant 

numbers 1 to 9 are presently working under TDM (Naalapd)., app1 i-

cant Nci. 15 is presently under TDM (Shi 1 lng) appl i':ants Nos, 

11 and 10 are working _nder General Manager. Telecom Arunachal 

Pradesh and applicant Nc, 14 to 16 are presently workinq under 

General. Manager Teieccm. Manipur.  

VEFSUS 

I. Union of India 
Represented by the Secretary to the i3ovt,cf India., 
Departpt. of Teleccimmunicat ion. 	 - 
Sanchar Bhawn i New Delhi. 

* 



2. The Chief General Manaqer, (Telecom) 
NE.L:ircic. 
Shi 1 icing Meha:iay.a. 

Respondents,. 

DETAILS OF THE APPLICATION 

PARTIC:ULAF:5 OF. THE ORDER AGAINST WHICH. THIS APPLICATION IS 

MADE 

This application is not directed against a6y particular 

order but has beenbade against the accion of the resjcindents in 

not allc'winq the applicants to appear in the 2nd Screening Test 

for the pc!st of Junior Technical Ofticer , (JTO. held on  

29.4.2000. This application is also made for an eppropriate 

direct :ic'n to the respondents to all ow the applicants to appear in 

the aforesaid 2hd Screening Test for promcmt:ion to the post of JTO 

consttutinq supplementary test and after successfui cc'mpleticn 

of the said screening test and after fc'Ilcmwinq the due procedure 

of promc;t ion inciudi ng traininq promote them to the post of JTO 

LIMITATION 

The applicants declare that the instart application has 

been filed within the limitation period prescribed under section 

21 of the Central Administrative Tribunal ActlSBS, 

3 JURISDICTIoN 	 . 

The applicants further declare that the subject matter ,  

of the case is within the .jur isdi ct I :n of the Administrative 

Tribune]. 

4. FACTS OF THE CASE 	 . 

41. 	That the applicants thrcmugh the present appli.:aticn 

have challenged the illegal acticr of the respondents in not 

allowing them to appear in the 2nd Screening Test for prcmc'tic'n 

- 	 . 	 . 	 - 	 - 	 I 	 ......... 
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to Junior Te1com Officer (JTO:, for which' they are 'liibleTh 

applicants have also prayed for a direction from the Hon'bl 

Tribunal to the respondents for ali'owinq them ;c appear in the 

said 2 nd screeninq test for prcimot ion to the post of JTO, by 

constituting supplementary screeninq committee and test held on 

29420 and after su':cessful ccmpia'tn:;r;,of the zm they also 

pray for A further direction to the rCspondents to senrJ them to 

the trai ni nq and thereafter promote them to the post '  of Junior 

Telecom Officer, (JTO), All the appHcants are all eligible for 

the said screening test and ac;:crdingly the respondents have 

invited their application for the said screening tst, Hctwever, 

the scheduled date of the said test was postponei for three times 

and the respondents 'finally Y3cheduld the ead test 'cr 

242000. The applicants or apprehensii:n of receiPQ of the hail 

permit have been prepared themselves , however, no hail permits 

have been issued to them and they have not yet allowed to eppear 

in the said test. 

This is the crux of the matter for whici the applicants 

have filed the instant app'l'icaticn seeking an appropriate relief 

from the Hon' ble Tribunal 

42. 	That the all applicants are citizen of lndic and as 

such they are entitled to .51]. the rihts and protactions as 

cjaranteed under the Const I tut ion of I ndia and laws framed there-

under. The instant application has been filed by 15 applicants 

seek I nq a common relief cr1 sinq out of a common cause of act ion 

it is therefore they pray before the Hon'bie Tribunal to allow 

them to join to gather in a si npie appi i cation invè;king the Rule' 

4 () (a) of the Central Administrative Tribunal (Frocedure) 

Rules 1987 to minimise the number of litigation as we as the 
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4- 
cost of the app.ication. 

43 	That the, applicants are all at present working as. 

Telecom Technical fsstt (TTA) and are posted at various ?laces of 

N.E.C:ircle under the respondent No 2 and they ra all qualified 

for -promotion to the post of Junior Telecom Off:cer (iTO) under 

the S quota= In this cortnection it will be pertnent to mention 

here that the rasponderits have laid down the quota for prcmc'tion 

to the post of iTO as 35 (Fromot ions 1 ) 15 / (Departmental 

competitive Examination) and 5 % c:Dirsct Re cruitmnt) This has 

been made for allowing better promotional avenue as presently 

there is no other promotional avenue for the sppl icants This 

decision has been made by the respondents purstant to various 

levels of meeti,ng held for that purpose between the staff side as 

well as the office side 

44 	That the applicants after siccessfui completion of TT 

xaminatiofl submitted their applications for apparirig in the 2nd 

Screening Test for the post of iTO to the respondents No 2 But 

till date nothing has been done so far in the msttsr. Neither the 

r-pcndents have allowed the applicants tc appear ii the said 

test ncr they have rejected the applications filed by the appli-

csnts, The applications flied by the api i cants- have been dully 

torwarded by the respondents authority to the concerned heads In 

case of other similarly situated employees like that of the 

applicants have been issued with hail permit and syllabus but in 

case of the applicants nothing has been supplied to them In fact 

there; are su? i c ient numbers of vacancy under e respondents 

hcw v'EY the respondents have not, yet issued any order rejecting 

thec .ndi datu-re of the appl :1 cants 

/ 

/ 
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4 .  
4.5 	Tho..+ the applicants bec to state that The prior to the 

said 2nd screening test y  the rescndpnts have Feld the 1St, 

screeninq test and at that time the vacancy position was not 

lOoked into for the same The qua. i lied emcyees of the said 

screeninq test will be sent for traininq and thereafter only the 

post inq will be qiven to them and that too sbect to avai labi ii-

ty of va:ency. The process of se] ect ion in 2. time consumi n 

procedure and normally it takes yea-s for th2 same as the qual 

lied persons of the screeninq test will hesert for traininq in 

ci-dor of - seniority i r; a phase wi-s.e and will be accommodated 

subject to av.i lability of vacancy. In case any vacancy arises in 

the Dept. the quali lied and train2d persons gets his promotion 

and that too in order Of senioriy.. It is also pertinent to 

mention here that the under the respondents No 2 there are 

numbers of vacancy exists in the said cadre. 

4.6. 	That the applicant beqs to state that the respondent 

have virtLally disallowed the applicants fo ... he said s':reeninq 

test wi thc'L t prior approval fc'rrn the .hiqher authcrity who framed 

the policy for such promct ic'n and the reascn for such depr iva-

tion has also not been ass:.qned by The respor,dems cy isluin§ any 

order. As stated earlier the screening test in question issched-

uled to be held on 29.4.2000 and the said test will finalised 

after a lcrq time Thereafter the 2nd phase for traininq will 

cc'me and thereafter only the promotion order will be issued and 

this will take years for its finality and in the mean time 

numbers of vacancies will occur in addi t io to the existing  

vacancies. 	- 

The applicants pray before the Hc'nble Tri.bunal for an 

app -ropr iate direct ion to prc'duce all the relevant documents 
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4 .  

I 	
pertaininq to the existinq vacancy. 

47. 	That the applicants beqs to state that the action of 

! 	 the respondents in not allowing them to appear in the aforesaid 2 

nd screanihg test scheduled to be held on 29.4.:2 	is illeqal 

arbitrary and violative of the principles cf natural .justice. As 

p  stated above the applicants are as per the decision of the high-

set authority of the respondents are eiiqihie for the said 

screening test for their career advancement and accordingly they 

also prepared themselves for the said test even many of them have 

cume down to Shi I long for the said exami nat ion and in case the 

said impugned act i is not set aside and quashed , they ui 11 

suffer irreparable loss and injury and their pntire service 

career will be frustrated. 

48. 	That the applicant beqs to state that as stated above 

prior to the present test in question i,e, the 2nd screening 

test, the respondents have conducted the 1st screening test for 

the promotion to the post. of JTO but on a similar ground the same 

was canceled Sci nc aqc,r ieved by the said action on the part of 

the respon'dents, the empioyees approached the Hon'ble Tribunal by 

Jv i,f fi1rri (1 £ 	M- 	I'/i 

to pass an interim order on 27195 allowing them to appear in 

the said test ccordi ngiy, the respondents a I iciwed them to 

appear in the said examination. Thereafter the aforesaid O.A. 13 

of 1995 was disposed of vide judgment and order dated 30 I =35 in 

the light of the interim order and its subsequent developments. 

It is notewortIy to mention here that numbers of applications had 

been filed by the earlier groups in :he various benches of this 

Hon' b.le Tr i bunaT f which mention may be made of 0 ; No 207 of 

1995 before the Hon'b].e Principal bench of this Hc'nhle Tribunal 
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r 
which was disposed of by an order dated 19795 

Copies of the orders dated 27 1 95 and 30A.95 are 

annexed hereith and marked as NNEXURE-1 and 2 

espect ive ly 

- 	 The applicant craves leave of this Hon'bW Tribunal to 

produce the said copy of the Judcrnent and order dated 19795 

passed by the Honbie Principal Bench of the Hon'ble Tribunal at 

the time of hearing of the case. - 

4.9. 	
That the applicant begs to state that eirniiar matter 

came up before the Hon' ble Earnakularn Bench of the Hcn' hie Tr i b-

unal (0. . No :37 of 1995) and the Tn bLna]. was pleased to dispose 

of the said D.A. on 5.795 directinci the respondents to dipctse 

of the representations t:Lled by the applicants of the said O.A. 

ccordinq1y the respondenL:s disposed of the representatji:ns filed 

by the said applicants vide cr- den dated 5.1.96 in their favour 

The applicants craves leave cf the Hon'hle Tribunal to 

prc'dt..tce the copy of the said order dated 5.1 96 at the, t ire of 

hearing of the case, - 

4.10. 	
That the applicants bec to state that all the 

ap::licants in D. A . No 13 of 1995 are similarly situated like that 

of them and as such they are also ent it-led to the sini lan relic-f 

it is noteworthy to mention here that the applicants in O.. No 

3 of 1995 htd to approach the Hcnble Tribunal acain by way of 

fil ing N. 107 of 1996 eee::inq a direction from th Hcnb].e 

Tribunal for, declaration of the result of the 1st screening test 

and the 	
after hearing the par'ties to that pro- 

ceedinq was pleased to dispose of the said O.A by judgment 	

.

ahd 

c9yder-  dated 18.8.98 directing the respondents to take all the 

necessary fol low up act ion for the promot :ic'ri to the p:ist of JTO 

.•t.. --. 	- 



A copy of the said order dated 18.898 passed in 

O.A; No. 17 of199t is annexerJ herewith and marked 

as ANNEXURE- 3 

	

411. 	That 'the applicants beg to state that in view of the 

aforesaid fa':tual position it is crystal clear that the respc'n-

dents have acted contrary to the settled pciiticn of law in 

ssunq the impuqned order. The respondents have virtually 

blocked the future avenue of promcit ion of the applicants and the 

other similarly situated employees i,61 the emplo:'ees who qot 

chance in thelst screeni nq test for promotion -to the post of J1 0 

are now far ahead of the applicants in the cadre of JTO whereas 

the appl i ':ants are still Ii c 1 ht i nci for their promcit ion to the post 

of M. In case the act ion of the respondents are not set aside 

and quashed the avenue of further .priDnloticmn due to the applicants 

-i Ii be blcicked as there is no cit-her way of prcimot ion in the 

cadre of the applicants I nany case the respondents can not act 

in the manner as has been done in the instant i:ase more so the 

rst inq vacancies are of mu::h earl icr period 	- 

	

4.12. 	That tte applicant begs to state that similar kind of 

cont roversy has also arIsen in the Tami 1 nadu Telecom Circle for 

the said test ie 2 nd screen:ing test , h:wever, the departmen-

tal authority has issued an order aliowinq then to appear in the 

said test; it is further st. ted that the present case of the 

app1 cants are also pertaininq to the same. xaminat ion/test and 

hence there is no earthly reasc'r as to why the Ci i cant- s are not 

allowed to appear in the test in Quesfionw is farther stated that 

the applicants- cc'ui d ccime to know that on the same fa'::t Si tus-

tion another group of em.pici y'ees belcinqs to West Bengal has alrea-

dy apprcached the Cal L(t ta Bench of thre Hon' be Tribunal and 



their matter is still pendinq finaisatjor1, 

The applicants cr a v e leave of the -cn' ble Tribunal for 

a direct ion to the respondents to rodu:e the ei:cirds pertai ninq 

to the said test at. the time i:f hear inq of the case. 	 - 

413, 	That the applicants bec to state hot the respondents 

have acted arbitrarily in n o t aiic:inq the app icants to appear 

in t h e said test at. thn :iever - h hour m:reso when they have 

fully prepared themselves for the said test.lt is therefore, the 

icants pray for an interim orde. -  directin The respondents ti:r 

cr:nst i t:ute an addi t ions 1 screeni tes like that of one dated 

2'A '
71000and to allow them to appear in the said Screeninq test 

with a furth.erdi recticn to complete the fcii I :w up actions for 

promotion to the post 01 JTO till the inalisation of the case. 

Ir case the interim order is not, ciranted the entire OA. •wi 11 be 

I nf uctucius and the applicants will suffer irreparab].e loss and 

.LH.;ury 

414 	That the applicants have filed the aresen 	applicaticin 

bonaf ide and to secure ends of Justice. 

5. JROUNDS FOR RELIEF WITH LEOL PROIS1ON 
	 FA 

For that the respondents hve not applied their mind in 

actin 	in such a manner . by not allowinq the - applicants to 

appear in tJ- e test and hence the said act ion iir iaie to be set 

aside and quashed with a furt her di rsct ion to the respciridents to 

promote applicant, to the post of JTO after succssful comple--

tion of traininq. 

Fi:ir that the impucned act:in is de::!J of any rcn 

and the ame has been passed without sny authot' aid hence the 

same is I ia1le to be set asi cc and quashed. 

53 	For that the respc:ndents have acted arhi trarily in not 



- 	- 
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liowinq the applicants to appear in the said test by not corn-

p1etnq the offi:ia/1 forma1ties that too at the eleventh hour 

wjthout ta::ing into the practical aspect of the matter and hence 

the same is not sustainabib in the eye of law and liable to be 

set aside and quashed. 

5.4. 	For that the respondents have acted illegally in not' 

calculating the' e> ist t nq va::rc ice and its date of occur renre and 

having not done sc they have violated the settled principles of 

law and hence their entire action is liabis to be set aside and 

quashed 

5.5. 	for that sinc.e the applicnts are similarly situated 

like that of the other employees in whose case the Dept. itsif 

has. allowed them to appear, there is no earthly reasons as to why 

the impugned order has been issued debarring the applicants from 

appearing in the exami net ion/test 

5.6. 	For' that in any view of the matter the. action/inaction 

of the respOndents are not sL(stainable in the eye of raw and 

iabie to set aside and quashed. 	 , 	 V 

The applicants crave leave of the Hcn'ble Tribunal to 

advance more grounds both lecal as well s factual at the time of 

hearing of the case ' 

DETAILS OF REMEDIES EXHUSTED 

That the applicants declare that he has ethausted all 

the remedies available to them and the're is no alternative remedy 

available to him. - 

MATTERS NOT PREVIOUSLY FILED OR PENDIN3 IN 'ANY OTHER C:OURT 

The applicants 'further creclare that he has not filed' 

13 



previously any eppi iceticin, writ petition or suit r2gar - ding the 

qrievances in respect of which this application is made before 

any other court or any other Bench of the ribunal or any. other 

authority nor any such appl J. c a t i o n 	writ petition or su.t is 

pendi.n 	before any of theme It is further stated that since the 

respondents have not yet. issued any impuqned order, and due to 

paucity of t i m e a n d havinq reqard to the urqency in the m a t t e r 

the applicants even have not file any representation however 

they have made several verbai representations 

B. RELIEF SOUIriHT FOR: 

Under the facts and circumstances stated above, the 

applicants, most respect ful 1y pray that 	instant .appi i cat ion be 

admitted records . 	caii.ed 'for, and after hearinc the parties on 

the cause or causes that may be shown and on perusal of records, 

he qrant the fol lcwinj reliefs to the applicant 

8.1. 	. To di rect the respondents to allow the apjl i cents to 

appear in the said 2nd screeninq test for promotion to the post 

of JTO by constitutinq an additional/supplementary like that of 

one held on 242 ' 

8.2. 	. To direct the respondents to send the appi icants for 

traininc after successful completion of the said addtonal 

/suppiementary 2nd screeni nq test and after successful completion 

cf the said traininq to promote them to the p;:'st cf JTO with all 

c::nsequent Ia 1 service 'bene f I ts .  

83. 	Cost cf the appiicatic'n 

84 	A n y other relief/reliefs to which the applicant is 

entitled to under the 'facts and circumstances of the case end 

deemed fitcnd proper 	 * 
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V 

9. INTERIM ORDER PRAYED FOR. 

Pending disposal of the application the Qplicants pray 

for an interim order direct inq the respi:ndents to constitute an 

additionali,suppi .ementary 2nd screeni nq test for promotion- to 

the post of JTO issue hail permits and to allow them to appear in 

the said additional/supplementary 2nd screeninq test like that of 

one held on294L 

lø ft 	 ft 	 5ft 	 ft 	 ft 	 ft 	 ft 	 5,: 	 ftftftft 	 ft 	 ft 	ftftftftftftftflftft 	 8 	 ft 	 ft 	 ft 	 ft 	5*5 	 ft 	 ft 	ftS.Sftftftftftftftftft 	ft 

11. F'(F:TIC:ULARS OF THE !.P . O w i  

!.P.O. Nu5 	 S . . 

Date 	 i--2oO 	S  

1ft Payable at 	&uwahati. 

12. LIST OF ENc:LOSURES 

As stated in the Index5- 

ft. 	 / 

----- --- --- - --------r 



VERIFICATION 

I, Shri Heren Oh Shome si5n of lata MCShome 	aqed 

about 40 yecrs 	• at present worki'no as Telec::m Techni:al A-stt 

(TTA::r under the respondeit No 2 dci hereby scienly affirm and 

verly that paraqraphs ) ' i'-I t4'are true to 

my knowledqead those made in pairphs 

are also true to my leqal advice an d the rEst are my humble 

submission before the Hon .ble Tr buna1 1 have not suppressed any 

material facts of the caS2 

I am one of the applicant <appi I csrt No 1) of the in-

start application and as such well acquainted 4ith the f ;acts and 

ci rcumstcrces of the case and I am also author ised by the other 

5Eappl icants to swear this yen fication on thei;. hehal f 

And I sign or this the Veification on this the 2nd day 

of May 2000 

c3- 
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Shi Rupak N0d111 & U th5 I_ 
F\ ri> i_i CA iv'i 

( 	 ) 

AdvOcIta,  for th2 
0 	

Appii:i,it 

• 	_________________ 

dvo1L 	for 	1h3 
I 	 . 	 - IlOSpOIJ3,',tS 

,OffiCZ3 	NO,ttl 
Court 	Ordars 

I 

I  

01 	27.1,95 : 	 Mr U,K,. Shormaf or 	the 
. 

I  UPpilcrits. 
I 	 I 

• 
I T ilia 	appli 	ation i8 moved I on 	th 	

of •pPr 0 hnsioi 	for 
I 	 > Urgont ad interim ux.ptte ordora, 

1 T hdro 	are 	20 	appjjcarIt8 who 	have 
'joined In 	filing thi s epplicatjo 
• 

and in para 4.2 of the application 

•/ it 18 stated that all of them hove 
got 	a common grievance and thoy 

I 
may be grnted lsve to join in 

. 	8iflh.8ppjjtj 	Ufldoi Rule 
4(5)() 	of the Contraj Admjnistra_ 

I tivo Tribunal Procadura flUloc, 	' 

I , 
Heard Mr H.K. 	5 harmn 	(SOO) , 

'I' 
Loeve 

,• 	
88 	Prayed i 	pare 4.2 	of 	the H 

• 0 •: 

• 
'APPlication granted. 	Thu BP11CtC 

• • • are working as Telecom Technical, 
• 	;Aosjatnnts 	in different 	offjco 0  in 

0 	 the 	dopartrnet 	of 
undo r 	the 	roopoido:)t N, 	3 	ond 	4, • 	 ie, The 	Chjef'Genorai Nanuor 
(11.ecom), 	lsom 	Ljrcj 	d•.th 

0 	• 	
0  ChieF Gener a l' 	nagor (Telecom), 

0_ 	

• 	
0• 
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'JLH I 	liffil 

	

2l.l,Y 	
0 

• 	' U.L. Circle 1  It BppBara that V7 e 
0 	

aPI)liCaflt 9 arid other Telecom 

	

• 	1 Clinical A O8iDtOflt 8 wh o  are 
cimiljrjy placed had boor' prsiatan 

i.iydaInandjng that they 
(ire. IlAs) 

be made Uli9ibjt3 for proinotior; to the 

cadre of Jini.on Toleom [ifflcor(JTO) 
• 	 . 	

. 	••• 	•• 	
i at par'wjth Pie, RSAp l,:-.TAs and UDa. 

•: - 	v1u or t?heir quaiifjcatjo and • 	
' xuning -jij flOw tOChflOLogy, Th0t 

	

1 	•• 	: duma 	w_conidfled by. the Ministry • 	

• 	 : 

 

Of Coiiunicitior0 doptient of 

	

• 	. . 	
. 	 Iolecomrnunjcti5l8, GoIurnmant of 

'1ndiaNew Dlhj By litter 

• 	
. . • . A:stt Dtr:cLo;G3florBl 	1[) in the 

//( 	
• 	 ' Ministy or Communication0, Deptt. 

Of ToleIoinmunjcotjons Govur'rimant 

of India dated 13.12.1994 trf the  
Heads of lelecom Cjcl8 were > 

• 	 •• . 	 -. 	. 	I 	informed that the Tej00 111 	—. • . 	 . 	. 	
, Cojnmjijor is pleaaed to allow aJrl 

1.  ejec 	.1 0 Chfljj. Asajatart8 to 
appear at J105 qualifying screening 

-. 

 

test Or 810UgLJjth Pis/AF-As/TAa etc 

	

I 	
irrespective of their length of 

service agairt 3V quot8 Ifl8at for 
Plo/AEA8/rAB/0S OtO :V  hOweV!Ot the 

• . : : length of riorvicri in the cadre of 

P1 /I A a/E s/O aft TA will be the 

critorle for øofldiy thorn for JTO8 
H 	•. . 	. 	J I 	•trair4ng Therojo no dipputo. that 

the pplicar,ta are concerned Only 

	

1 	
with the promotion of the 35t quatc. 

Co" or thr, odd 10tte1 I o Aniriou,1i.. 

Pursuant to th a aforesaid 
dcci don, thu A IUjIotrit 01 rocto r, • 	. . . 	 • 	

' TO1Cr (CAn) for the Chief Genurai H • 	. 	
. 	 .,• 	.. 
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IF -16 
I 	 . 

- 
•1 

- L 	 -- - 

7,1,95 

Ncnogu, 	i ol'3coin, 	Aosm Cjrclo, 

asked thoJ elacoin Ujotrict Manager 

ç 	to invite appIictionsjn 

the pscribed enclosed 	prfono 
L 	from 	the lelocom Technjti 

Asoistnts 	undet his control ond 
• 'arrangotb 	send them after duo 

scrutiny and recommended on or 

bu1or 	6.1.1995, Ts10t 	lutbor is • 	
at Annoxure-2 bearjn 	o.RECT1_3/ 

• 
35-94/16 datod 	23.12.1 994, 	in that 

t 	 letter it 	UBS clearly 	m'r*tionod 
I 	

' 	 that all TTA5 are now 8lIjowed to 

appear at the 	said 	test which 	in 
• 	 uI41/ktN. 

described as Departmental Qualifying 

• 	
\. 

: 	
&crouning test of RSA/T/W0 etc to 

the cadre of JT0 	to be 	hold on 
•.. 

• 	
: 	

29195, 	Accordingly npplication 

were 	ih'iited 	and the 	praent. 

applicants nlonguithe:w,i L 	cthrc 

applied. Thuit 8pp1Ictions uere  
- 	

'• 	 acrutinjaud 	and 	they 	were 	recommended. 
'It is 	stated 	th0t each of the 

upplicont was 	therueftor issued tho 
• • 	Hull Petinit 	for oppoaring at 	the 

H 
examination to 	be hold on Sunday, 

.. 	 . 	

the 	29.1.1995 	batueon 10 	nm 	and 
• 	 ., • 	 • 	 12-30pm at 5.6. 	080rah 	Collage, 

• 	
: 

-. 
. 	 Uiubarj, Guuahati0 The hell 	permit 

I  .. 
of opplicant No.1 	is produced 	for 
the 	porusjj of thu court. 

- 	
I T lie 	applicants U11 ,o 	are 	working 

• .' 	
at different 	ottjon3 in th 	Stto 

of Assnm and other at8tion3 in the 

. 	 . ! 	• 	 Iorth Eastern Uegior.8em 	to 	have 
• . 	

! 	 arrived at Guuhtj 	in.prepsratjon 

• 	I 	 to 	np 	unr 	si 	tIio 	said 	ex.nininotion  

I., 

. 

I  

r 

TT 



27,195 

to be held on noxt SUIld 0y . It is ata  th 	they h68
also 

baon releafled 
by their 

• 	 keads of 	rt,nent f 
tham 	duty  to Onable 

	

to aPoar at th0 exa:m.jrintj 	
tt1j5 

backgroufld t •t a 
averred in Pare

.9nppl 
 th 	 of the 

the aPplic t 
h8come 

acr83 th C .   

° PPrahond that lii vi 	 end 
ew of.th0thoj may not Perhaps be 

all 
DflOUig 	 owOd to cit at t • 	

a.Xomintio,i on 5Ufld uy  18 Ot 	:th3t th 	
.i, , 29.1 

• 
knowlodgor "PP li carita got the 

 In th0 0vu0j09 
hours 

of 25.1.1995 
It j COLOnded b/ thu BPPIICGOt th 	if they 	

° they jjj SUffer gras5 
lfljUStIC() Dod hardship arid they cohlilot be denj8

1j 1 10  
of their demand th t ae accepted by 

th Govu 	
beer 

	

iiorit 	Qf Indj 13 arbltrarii y  

0lrocto (D&Vp) Is a F 	
mes90 from the 

Directorate 	
1r Lh offj 	of th or 

1010com 
Section

Governm en t  
addressed 	 of 1ndIa 	1 to All Chier G 	

Oo j 
orsra j 

• 	

000lfl Cjrc83 
bearing No.1 
	 021194 dOtOd 25.1 .1 995, It ro ad c as  III 

ann d.i roctod • . •• .. • •, 

	

th0t the mutt,et I5 	
t0 cay

bü& tOconsided and 
it hn8 boon decided th0t 

the FFA8 will 
not 

0 	

be 
flhlOU@d 

to OP °fl ihg U 	 poar In the SU aliryj0g 
Screening ba  

29.1,199 	COI1dUCLad or Ihy will  to 
0POF 1FQ 	

bo qJu 
Oflly. 

nbo 	
Is roqJfl0 	

th0t th 0 
Contenta may b 

brought to th0 Ilo€icø of a 
for furthe1. 

0000ss 
l concerfld 

lmnmodintaiy.ti 	ar 	

;•• 

H 

• 	

. i!.'

action  

• 
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27.1,95 

/ 

J 	The 	subject 	mentioned 	in thu-latter 

is Scrooning 	test 	in 	repieconoiit 	of 
H  Dopsrtmonlnl 	qualifying oxutn1ntion 

I I for promotion 	f P13/AEAS/WO3/TAS 

to 	L110 	cridra 	of Junlon ialcom 

,i 	Offi 	to 	be 	held 	on.25.l .1995. 
iPL 	0bviouly 	the 	'reference 	is to the 

same examination which is scheduled 
. • 

: 	 to 	be 	hold on 	29.1,95. 

- • 	' 	•• 	I Since 	t;ha 	application 	was t 

• moved Ox perle 	afld. on 1 	am 	inclined 
• 	 •• . 

	
to grant ad interim order the 	facts 

• 	,•• ' 	have been noted in some detail 
. . 	

' 	above, The 	qustions relating to 
• 	, 'I 

merits will be 	dialt 	with 	at the 

heuring or the application, 	but 

for the purpoee 	of granting ad 

interim order a 	prime 	fcio 	cone 	is .1 
I 	

• 	 al-eo 	required 	to. be 	cndere-' I 
• 

• 	 - 	
C  

. . 	

Both 	these 	tuLe are 	Seti6fjQd 	by 
i 

	
t he 	£ppilcrit, I I  

it admits of 	n 	ambiguity 

that 	the doinnud of the applicants 

for opening 	them thoii av'anuef 

promotion 	us J'l'Uo UDS accepted 	by 
thu 	Govor,i,n.it; 	of 	1iidj 	as 	can 	be 

neon from Anu re—i 	datod 
• 	: . 	 I 	13.12.1994, 	Accordingly 	applicationo 

wora invited 	from the 11'I.5 which 

appear from Annoxuro2 dtod 

H '  23.12.1994, 	in 	loo 	8 0,311 	from 
Annuxure_3 	datod 1901,1995 th3t 

some 
1 	

conditjo1 of eligibility 	was 
H 	: amadod 86 	regerds fl(33d 	to 	onsuer 

certain quootions and theto 	is a 
I 	 refronc() in that context to ITA 

' 
aio, 	Meuhjio hail permits were 

• 	• I 	 I 

- 	.-1.• 

I, 

F 



U, 

4 ..  27.1.95. 

al so issued and as 
CO1 bu 8ee 	f. hai porrj of oppliC, 
No.1 

(i5 iUjoj 
on 13.1 .1 995, Th0 roJofldonta therefore  hd substentj0i1 acted in 

PUr8UQnCG of the 
dacslofl of th0 Telecom Cornj8810fl 

• to P e l:'Tlit the TTA3 t0 8PP°er foth8 
• exa

mination and the t3PPUcerte had 
act 	on th0 ba3j8 of 
made to thain by  
witti 	

th 	
reepofldRflt8 in tun0 

th) d l0uc180 of the Tel ecom  
CommjH 	

by 1fljtj0g 
the 

a
PPlicants have acted in pursuan and 

ce 
of tho8 reprosantati 	

and ileva arrivc,d at th 	vOnuene 
fo 	 of the °Xtflinatj0 • 	

which Pu rpo s m they we 
	a 1 so 

-- 	

• 	
reiied from thair respucj8 

rime faclothoxforeit
8PP0S th0t 

ZZ the °irectorate of Oep8rtne,
i t 8 l E xe  Lai 

f4f 

Cion 50 ct100 in having acted
Mina- 

contrary to th(3d0c1 81011 of th t 

and hcvj9 disregarded the 
VB 

2<  

L.ofl 	f, th  
w 	

3pp11 	
on tho bt 1 of 

hich they had acted had erbitrarijy 

directed that the TT5 like th
e  

aPplicant UIlj not be 
P0i 

LJ L.O °PP°ar at. th 
OflUjt1g  

thj 	 OX8Ifljnatj0 	(ft 
8 stag9 it is not poasjb 

	to kw from (frine10_4 o 
to khn Which 

• 	
I 	 0 

 UUthority, had reconside red the earlier 
d
ocilsion and for what reason thu 

• 	

befl9ftt of allowitig 
0 appear at  the  

was Postpof)ud to the next 
quajjfyj09 oxamjt1a1ori in 

Su 	 regard o tt1 T1A8• 	
ch abrupt changu of Policy 

 
• 	

d ecisiond u 	 and 
qot eppe 	to be f j 	 just and 

• 	

whj 	
j likely t0 	

greet hardship to th  
thu 	

Uppijc5 
and dep r j 0  

of urtj advent090 as they may I' 	 L 	 • 	
9i 	by appo 0 j 001  

the 



27 • 1 .9 	

r 

• 	in -- the result pending admicelon 

t)T11fOiJowiIJ 0d interim order is 	 / 

pacsOd 

1).The  ruspondent; are directed to 

allow the applicentt to uhoni hell 

pormitu may have been issued to 
- 	 sit at the qualifying screening 

	

• I 	 test sch U d u l € d to be held on 

Sunday, the 2900995 between 

	

• 	 11) Am and 1 2-3D PM at 	.13. DE3otah 

S 	 ol1ego, Ulubad, Guwhati.b 

' 

The 3bove directions shall be 

without prejUdice to the rights and 

• 	H 	 contentions of tha recpondont& and 

• 	 S. 	 subject to such fLirthor interim or 

S 	 final orders u s tray be pescod in thu 

0 	application by this I ribuni. 	 S 

Thu applicants era diroctod to 

H 	 * 
0 	

serve a copy of this order togethur 

uith thu copy of the application to 

;:r:.r1urt

C,•• ir:rc. (J:tc1y crd ir 

any avant during tlia courss of the 

• 	 day.. st-'- 	 L 	 tr1i 

/ 	
• 	 h 

The resporidontv No.3 as well as 

other rospondenLs are given liberty: 

	

S 	 to move for variation of the aforo- 
• 	

: 	
said order if so ad dosiiny time 

after they arS served uitti the ordor 

H 	 provided prior intimation is given 

to the lBrned Advocate of the 

• 	 applicunt-s , Mr U.K. SIfrma uithur 
• : 	 • 	 at his office or his ioeidoflce, 

• 	 S 	 • 	 5) 	Libe ity to move jt t;h13 io pidonce 
5 	 • 	 1-- 	iJ 

• 	 SI 	 • 	 of the Vjce-Lhitrtn througli the 

H H 	 Deputy ogiutnr(C). 

	

IL 	Li 
Mr G 0  Sri;0, Addi. L.G • S,L., 

I! 	seek 1s to appear on bahuif of the 

(.1'. 



I 

urricc t 	 ,. 	i 	--- 	
•; 

. 	 . 	 . 	 . 	 • 
 .., 	 !'''• :; 	 I 	!i 	 r••i' 	 -•• 	 . 

	

• çS 	;; 	• 	•... 	 :• 	. 	: 	• 	 • 	: 	 : 	• 	
• 

	

27.1.95 	 .. 

:' 	 ,, 	• •• :, ;: :., 	; L' 	• 	 ; in pursuance or decision taken by 

tl -io appicpriate authoritJJ9z accept- 

'l9 their doruand.for that purpoas. 

II 	
'1L 	

L 	: 	I i am therefore Batiufjed that the 

.lic .ento 5hould be allowed to 

I 	 I 	 ,appear at the test without prejudice 
'to tt 	rihta and contentions of 

the re8pondQnts and BUbjeCt to the 
.. .. . ': • •: 	 • 

: 
: 	: r 	: ducieion on the application on merits 

•. 1 :H: : 	 • 	 'while lueving it upon aiuo the 

quastiontrf uhthor they ought to 
I 	

be considered for promotion. on the 
: 'I : 	tii1 	: ::. ;. ;' 	.•.: 	. • 	etrenyth of having qualified at I  this 

	

~ ~tz 	RA r/ 

	

I 	 I 	
exenhinntlon if they or any One of 

tthem  does or whether they should  be 

	

: 	", •' 	 '• 	 • 	• 	: ' 	 t  

	

f 	:. 	.: • 	
. . 	 I put on waiting list or would not be 

	

h 	 : 	lconstdurod eligibLe for promotion 
I 	 I 	 I 	 t until further o-rdero, No prjudico 

uould be ceused to the respondents 

• 	: 	 for 	 t allouing the applicants to 
I 	

epp6r Et U 	)riIui1ofl 55 it 
I 	 I 	 appears that all ari.ngements 'or 

	

H 	
: a -tranky holding the e,camjnøt ion 

•1A , 	 where the applicants were expected 
IIII I 	I 	

''i 	I  
H : 	

', 	 II 	 to appear have already been made. 
II 	 I 	 I 

I 	LI 	Ill 	I 	 it is suL.)m.ttt,ULJ by Mr B .K.  
Sharma that apart from tno applicants 

I 	 i 	
i 	 othor similarly situated candidates 

I 	 I 	 ' may 113 plscad in the amu predico- 

mant a s that or the applicants and 

they may 8150 be protected, in my 
opinion havin g  rayerd to the order 

 c pn55od below in reapoct or the 

	

I 	
I 	

applicants the respondents 

ordinarily are oxput ted to adopt 

th same cource in respect of 

other similaily situated candicietea 
who have beori isauud the hail. 

J 	
I 	i 	 I 	

I 	pa 

i f  

I 	IlLit a, 	
I 

	

.••:... 	

. 

	

• 	..!, 

:ij'.•. 	

. 	 . 

II 
I 	 I 

: 	• 

II 	I 

C 	•. 	•. 

• 	 i' 	 • 	 : 	 . 	. 

• 	••.• 
• 	. 	.:, 	 • 	

• 	
.. 	 : 	 I 

.........................................- •• 
	. 	 . 	 . 
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• 	 : 	
'• respondents. However, he will not 

	

0 	 0 	 be in a position to e.ssiet the 

0 	 I court for want of instructions0 

I 	 3incu he-hon cho6ento appear he 

shall obtain necessary instructions 

from the respondents and shall make 

himself available to the renpondents 

if they desire to -move for 

• 	- 	 I 	• 	 variation of the order passed 

	

0 	0 	 I 

• 	 above. Mr G. Sarme will file his 

-- 	
note °' appearanc8 in th matter 

/ 	 0 	

also. 

JAI I 	 IC bc 	c 	t:1c: 	t.1 

:uivis1or Iiencli toi othiiiei.un and 

-• 0 	 0 	 further orders on 30.1 .995. 

- 	 0, 	 Copy of the order be 185und 

immediately. 
0 	I. 	• 	0 	0 	I 	 • 

• 	€ertifled to be true Copy 

	

0 G?I0 Offl(J) 	
0 

T941n .3T1ul,Tfl (uitj 	
0 0 r..nrr 	Adrnfrijst,avo TrPspiflI 

	

u: 	T'f 	•(:'u. 	• 	I 

	

0 C'.wh-, 	
#.lhatj_5 

T)r 	
•j5 	

0 

• 	

0 

• 	•.iI 	
• 

• 	 •• 	

• 0 	 • 

	

0.01 	
II, 0 	

:1 

0 	
j 	

1 

0 	

•0 

0 	 0 	 0 	 I • 	 I .  

• 	.1 	 0 

Sd/ViC-E GIlIilN 
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L.ENTIAL AOfflINJSTW;TIVC TII1OUNAL s .GUWIflIAT1 BENCH s GtAilflhII\TI 

j 	
I 	

(IINAL APPLILATIUN NU.1 or 1995 

	

: 	• 	L •°;• 	Hr •:. 	: 	, Rupak odhj & Sr8 	 •••, Appiloant 
—ye.- 	 . 

	

C . ; 	• 	 : 	 . 	 . 	.•. 	
: 	 •,; 

 

Uniam of lndia & Ira 	•,• 1pPqcIUfltj 
p 	

-PRESENF- 

I I 	' 	TI€ HON'BLE SWICE situ MGSC}IOUUFIAII,VICC ChA1HM1N 

	

•: 	• 	
;:• 	•: : . 	• • 	• ... TF 	t1ON'OLElIi G.L , SANtLyINE,MLMI)jI (ALIN) 

:•• 	: • • • 	. 	: •: For t; 	pp1icint s 	Shri B,i(,Surma, Advncqt 
I 	 For the flopdt. $ 	hri G,Serma, Adl.C.G.S,C. • 	 . 

I 	li i i 	ii 

ORDER

1:  

l: 	•. 	 I 

30.1 .95 	Mr S ,Sarnia holding For ML B h. 

Shrma for the (ippliLarli. 

I 	 Mr G.Sarmo, AddI.,C.G.S.0 for 

i thE respondeflts. 

	

1 	 . 	 : 	Mr 6.Sara, the learned Addl e  

	

I 	 i C..5.0 states on intructionof
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I 	 Shri N.K.Rabha,Asslstant Director, 

Te1ecommunicatio(HflU),Guwahati who 

	

I 	 I 	

' is present in the Court that the 

	

II 	 I 	
applicants and other similar candi- 

I 	 i  da 	hi 	EC1I alloued to appsar 

I 	 i 	 at the screeninq test held on I 	
I 	 29.1.95. In view of the seine the 

I ' I 	 I 	 application does not survive. It 
I 	

is made clear that the acl—interm 
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:1 	:. ' 	r• 	: 	'; 
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iclCtLd uinly 

owing the applICJnl' tn 	N 

1777 t thu test end does not •dc'l with 
thue  

a  
I '  

cohSeqUOnc e'Of their 50 hE iflQ a;ieFI 

	

I 	which may be regulat c 	b thL aiprO- 

priate rules, in other words t h e 

permi53iOfl 
granted undeT the Iriterilt 

k 
order shall not be ir--M-° clothC- 

 the applicants with any I jrthct rights 

on the strength of the order, With 

thLB 
clarification the application is 

dispOSOd 
of as it i renicLid jnfruc - 

tuous. 
The application stind& dispOSCd 

, 
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CETflA ADMINIsTflAT,E TRI0Ui 	OUAflATI 
Origin1 Applic 8 tiOn No.107 of 1996. 

Date of Order s This the 10th Day of August19, 

Justice Shri D,N, F%ru ah - 

ShrJ 
 

'C""' S111 COY 1110, Arirni ni nlrntj vc-  

Shri Rupak Medhi & 40 others. 	 . . . 
1'.pplica,it 

BY Ad v 	I e ia .i 	- 	bh 8 nt, a • 	. tu, 11w 

- VCtGUS - 

Ujon of India & Ors. 	
. . . Respondetitc 

y Advocate Sri S. 	 * 

- / 
DA4U)J1J.(VC) 	 S  

49 applicants have approached this Tribunal by 

filing the present origirla,APPlication seeking certain 

direction8. At the material time they *re Working as 
• 	Tcleco:tt Technical A ns 	

in the department of Te)eco.. 

Ircle 	
and posted a.t various places In 

both Asoarn - 
d N.cjj 	1y :rnexure_i letter dated 

the applicants were allowed to appear In the screening 
tE S E  against 35% quota for the 

purpose of prnotion to junicr
lecom Officer. Thereafter their candidature had be 

r • 	. by Annexure4 ietter dated 25.1.1995 
	

e jected

I8cued by the Djretor 
of Th1ecoj Deparirnentai Examination Sectjo,. 8inq aggrievc 

the 8ppljcants approached this Tribun1 by £i1jq 

13/95. The said o.k. Was disposed of  
order dated 27 	

by this Tribui by • 	
.1.1995 directing the respondents to allow 

pe 
.. 	

•, 	 itO. ap 	U11011614. xw[ 
letter dated 27.1.1995 	 ar.  test had also been take n by 
the depart,nt and accordingiy they appead Lthe exauhination in 

niortwiately the result of the said exaIn1natj0 
was not declared. Situated thus, the 

8Pplicants have approached ••• 	.. 
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— 2 — — 	— 

	 I 
this Tribu1 by filing the present app1jctj, During the 
Ptnloiicy of thin lIi,ers, 	npplj,j01, tI-' r,iut 	)*nd 
declared. 

However, no furtjr action has yet beeni take in 

	

of Utonc' 'iJ'pljc I1 wI,. 	t,une 	Ui 
2
.We have heard Mr B.K.Shar,iia learned counsel 

	pearinç On behalf of the 5Pplicarts and HrS.A1j 
learned Src.G.sc 

for the respor)ents On liarjn. the cinse1 for the parti we dispose of th15 app],catlorlWith 
	dJIection to tIw respondents to take the follow up actlo"Isin 

respet of those 
ppuict5 who passed 

the departmental examination as early 
Us POssibic at any tale With!1, 

a Period of 2 mouths frpm 
the date 

 of receipt of this order. We make it clear tht jI 
tIic Gpplc,5 are &Lill aujrfr.a,r1rl 

Lyaru1f,g the L011ot.' Up action iflC1udig the Uxation of 

ants to 	

seniority etc. liberty is 

	

given to 
the applic 	 approach this Tribunal, 

Application 	

.) 4 Li11 	 .. 	 V  

is disposed of. No order as to costs. -. 

I.  

	

• 	

Sd/ VlL[ CHIrr,A 

	

Ali

• 	

Sd/_ MliUU (:) S.'. 

	

rJrtIr,e,dte be trite Cop' 	

H 

	

• 	
V 	

j 
Section Of Iker (J )

V  

	

V 	
eMnsI AdIfllnI9frutjv. TtJh,,1p, 

V 	 •i'tm 	trnC 
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IN THE CENTRAL ADMINISTRATIVE  TRIBUNAL 
A;' GUWAHATIBErCH 

OJu
nZmattero 

I 
L 	oi9M°AiN .... f 2000 

k  D1 

Shri Hiren Chandra Shome and 14 Others ...............................................Applicants 
I 

i/s. 

Union of India and Others ................................................................Respondents 

AND 

In the matter of 
Written Statement on 
behalf of all the 
respondents 

I Shri C.Murmu, Vigilance Officer, Office of the Chief General Manager, N.E. 
Telecom Circle Shillong do hereby solemnly - affirm and declare as follows :- 

That a copy of application have been served upon the official respondents and 
being asked upon written statement is filed which will be common for all the 
respondents. I categorically state that save and except what is specifically 
admitted in the written statement, rest may be treated as total denial by all the 
respondents. Before I go for parawise comments of the present application a 
background history of the case is incorporated in this written statement and same 
will constitute a part and parcel of defence. 

Background History 

The fact of the case is that the 2nd  Screening Test was held on 29.04.2000 for 
promotion to the cadre of Junior Telecom- Officer from Phone 
Inspector/Transmission Assistant/Wireless Operator and Auto Exchange 
Assistant. 
As per Junior Telecom Officers Recruitment Rules 1996, the Phone 
Inspectors/Auto Exchange AssistantsIvVireless Operators/Transmission 
Assistants/Telecom Technical Assistants who possess the Higher School 
Matriculation Qualification and who have completed 6 years of regular service 
through a Qualifying Screening Test are eligible for appearing in the JTO 
Screening Test. 

The issue whether ITA can be permitted before completing 6 (six) years of 
service to appear in the 35% JTO Screening Test was considered by the Hon'ble 
CAT Principal Bench in OA.No 1820/97 filed by Shri Bachi Singh and Others Vs. 
Union of India and-Others. The Hon'ble CAT Principal Bench was of the opinion 
that TTA5 can be permitted to appear after completion of 6 (six) years of service 
as TTAs only. (JTO Recruitment Rules 1996 is annexed here as Annexure RI). 
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(3): 	The Junior Telecom Officers Recruitment Rules 1999 came into force on 
' 	 31.08.99 on the date of their publication in the official Gazette (JTO Recruitment 

Rules 1999 is annexed here as Annexure R2). 

The eligibility condition to appear in JTO Qualifying Screening Test was clarified 
by DOT vide letter.No 5-11/99-NCG dated 10.11.99 which says that all the ITAs 
as on 31.08.99 be permitted provisionally to appear in the 2 nd  Qualifying 
Screening Test without insisting 6 years of service in the cadre of TTA subject to 
the outcome of the OAs, pending in the different CATs. 

DOT letter.No 5-.11199-NCG dated 10.11.99 is annexed here as Annexure 

As per Telecom Technical Assistant (TTA) Recruitment Rules 1998 published in 
Gazette of India dated 6 th  Feb 1998 it states that the candidate selected against 
the Departmental promotion quOta of vacancies shall before their appointment as 
Telecom Technical Assistant undergo the prescribed Training successfully as per 
the Training laid down by the Department. (Annexed as Annexure R4). 

In the instant case after completion of Training successfully the applicants has 
joined as TTA after 31.08.99. As per circular dated 10.11.99 (Annexure R3) it is 
clearly mentioned that the vacancies of JTO upto 31.08.99 will be filled up 
according to the provision of JTO Recruitment Rules 1999. 

That with regard to the contents made in paragraph I of the application the. 
respondents beg to state that the applicants are not at all eligible for appearing 
for the 2 nd  Screening Test as they have joined as TTA after completion of 
Training successfully after 31.08.99. 

That with regard to the Contents made in paragraph 2 & 3 of the application the 
respondents have nothing to comment. 

That with regard to the contents made in paragraph 4.1 of the application the 
respondents beg to state that as per DOTs Circular (Annexure R3) all the 
applicants are not at all eligible for appearing the 2' Screening Test as all the 
applicants have joined as hA after completion of training successfully after 
31.08.99. 

That with regard to the contents made in paragraph 4.2 of the application the 
respondents have nothing to comment. 

That with regard to the contents made in paragraph 4.3 of the application the 
respondents have nothing to comment. 

That with regard to the contents made in paragraph 4.4 of the application the 
respondents beg to state that the eligible candidates have been issued hail 
permits. As the applicants were not eligible to appear in the Screening Test, hail 
permits were not issued. By. simply successful completion of TTA Training the 
applicant can not claim that they are TTA. Before their appointment as TTA they 
have to undergo the prescribed Training successfully as per the Training plan 
laid down by the Department. The applicants joined as TTA after 31.08.99. 
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That with regard to the contents made in paragraph 4.5 of the application the 4)0  

respondents beg to state thatthe applicants got appointment after 31.08.99. The 
points raised in the paragraph is not reflecting for their eflgibility for appearing in 
the Screening Test. 

That with regard to the contents made in paragraph 4.6 of the application the 
respondents beg to state that it is not correct. The respondents have taken action 
as per the direction of the higher authority. 

That with regard to the contents made in paragraph 4.7 of the application the 
respondents beg to state that the action taken is legal and not violating the 
principal of Natural Justice. 

That with regard to the contents made in .paragraph 4.8 of the application the 
respondents beg to state that all the cases shown here have no relation with this 
case as the applicants are not at all eligible to appear in the said examination. 

That with regard to the contents made in paragraph 4.9 of the application the 
respondents have nothing to comment. 

That with regard to the contents made in paragraph 4.10 of the application the 
respondents beg to state that the applicants joined after 31.08.99 and are not at 
all eligible to appear in the Screening Test as the vacancies upto 31 st  August 99 
will be filled up according to the JTO Recruitment Rules and after 31.08.99 will 
be filled up according to the provision of JTO Recruitment Rules 1999. 
Before 31.08.99 the applicants had not joined as TTA and they were not TTA for 
which they are not eligible to appear in JTO screening test for the vacancies 
upto 31 .08.99. 

That with regard to the contents made in paragraph 4.11 of the application the 
respondents beg to state that the respondents has acted as per the directive of 
the higher authority and not violated any law. Hence the statement made is not 
corIect. 

That with regard to the contents made in paragraph 4.12 of the application the 
respondents beg to state that the action was taken as per the directive of the 
higher authority. 

That with regard to the contents made in paragraph 4.13 of the application the 
respondents beg to state that the action was taken as per the directive of the 
higher authority. As the applicants are not at all eligible for appearing in the 
examination, the applicants are not entitled for the interim order prayed for. 

That with regard to the contents made in the paragraph 4.14 of the application 
the respondents have nothing to comment. 

That with regard to the contents made in the paragraph 5.1 of the application the 
respondents beg to state that the action was taken as per the directive of the 
higher authority. The statement made is not correct. 
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- 	19. 	That with regard to the contents made in paragraph 5.2 of the application the 
Li 

	

	respondents beg to state that the action was taken as per the directive of the 
higher authority. (Annexure R3). 

That with regard to the contents made in paragraph 5.3 to 5.6 of the application 
the respondents beg to state that the applicants are not at all eligible as directed 
by the higher authority. (Annexure R3). 

That with regard to the contents made in paragraph 6 and 7 of the application the 
respondents beg to state that as the applicants are not at all eligible, question of 
representation does not arise. 

That with regard to the contents made in paragraph 8.1 to 8.4 of the application 
regarding relief sought for the respondents beg to state that the applicants are 
not entitled for any relief sought for and hence the application is liable to be 
dismissed with cost. 

Thatwith regard to the contents made in paragraph 9 of the application for 
interim order to constitute an additional/supplementary 2 nd  Screening Test the 
respondents beg to state that the applicants are not at all eligible to appear in the 
said examination and as such not entitled for any interim order prayed for and 
hence the application is liable to be dismissed with cost. 

That with regard to the contents made in paragraph 10,11,12 of the application 
the respondents have nothing to comment. 

That the respondents beg to state that the applicants knowing the facts that they 
have joined as TTA after 31.08.99 they have filed the application to mislead the 
i-lon'ble Tribunal and to create administrative problem. 

That the respondents submit that in fact there is no merit in this case and as such 
the application is liable to be dismissed with cpst. 

In the premises. It is therefore prayed that your 
lordship would be pleased to hear the parties, peruse the 
records and after hearing the parties further be pleased to 
dismiss the application with cost and/or further be pleased 
to pass such further or other orders as your lordship may 
deem fit and proper. 
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VERIFICATION 

I, Shri C. Murmu Vigilance Officer, 0/0 the Chief General Manager, 

North Eastern Telecom Circle, Shillong - 793 001 as authorised do hereby solemnly 

declare that the statements made above in the Petition are true to my knowledge, belief 

and information and I sign the verification on this day the ... .............June 2000. 

DECLA N 
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to 
	 THE Q DIA i EXOARY 

	
3(1) 

MINISTRY OF COMMUNICATIONS 	 nil 

(Department of Telecommuniciti ions) 

NO1IIICAIR)N. 

Ncw Delhi, the 31st August, 1999 

(E).— A exerc I ;e of the powers cànfe - red by t h e 
prc)vic to article 309 of the Const I tut loll and in superses-
sion of the JLIHICn-  Telecom Officer Recruitment Rules, 
1996, e<c:ept as respects things done or omitted to be done 
before Nuch strersrcs ion, the Fl- es I den.t hereby maIes the 
fcd icIwi. nq rules regulat I nj the met:hod of rccrultment to the 
post of Jun i or Telecom orficav in thc Def)ar tment of Tel e-
c;ommurlic:4.tt inns naiile ly : -• 

1. 	Short title and co'ncement - (1) These rules 
muy bc cal. 1 ed the Jun i or fe I ecoii Off c.r RecrU 1 tmeiit Ru I 
1999. 

•;12) 	They sht 11. cooiue into force on the dute of their 
pubi:ation in the Official (3aette 

. 	;Nu&1er of post, c1.- ssification and sca1 of pa' -- 
The number of the sald posi;. Its c]ssiflcation and the 

$ 	scale of pay attached thoi- eio sh1 1 be as specified in 
COlLtfllfls (E) to ( ' ) of Schpciu 1 et anl<ed to these rLtles. 

3. 	Method of recruitment, age liit, qualifict.clns, 
etc- The method of recruitment, age limit, qualifications 
and c:)ther mtters relating to the said post ;hal I be as 
sp(cifid 111 columns () to (11+) of the said chethtle-I 

4.• Disqualification - No person,- 

who has en terd into or coritrac ted a marr laqe 
with a person having a spouse living, or 

who, tiavinq 0 upO.t5e 1 iVillq, 1115 elilered into or 
CCIII 11,1( t;ed lIlaIr I aqe ti 1 tIl any peron 

sll.kil 	l.)u r.I'jAl)lr 	frir 	t.ltIci%ltnInIl: 	to 	tiuu qa1d poct;: 

11 

1. 
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p, 
11 

' - pv.dcd 	that 1;Iii,' (r'n1'al 	 i V 

lied that such marriage is permissible unJir the prsonal 

appi icable to si..ich pernon and the ot;her party to the 

lII1l"riLLJO and OHM ltIftiY'O are u t hmr qraundn for SU dOiO( 

exempt any person from the operation of this rule. 

training and Syllthus 

(1) All candidates recruited against the, ','acancies for 
direct recru',ts shal 1 ecute a I3ond in the 'format as 
t..e(:i'F led in Schrdts].e- I I annexed to these rules to serv for 
a period of five years from the date of their appointment 

as. Junior Te ]. ocom Off I ce'r . 

(E)The c:andidates slec:t-'c1 both aqainst the d.rect recruit- 
L  ment quota of vacanc 1 5 and depar tmental ' promotion quota of 

vacanc: I es oha]. 1 have to successful ly undergo ti - aini ng as 

per the training plan laid down by the Di.partiuent 

Service"under the Territorial Army.- A Junior Telecom 

Officer who h; 0012 comp leted the age of forty years shal 1 

ii so reqL().red, be I iah1e to serve in the Tern tonal Army 
subject to the provisions of sect Ion 6 A of the lorritorlal 

Army Ac:t , 1948 (56 of 19 1+8) and the nil es mache thereunder 

IPwer to relax -- t4hure the Central Government is 
of the opinion that it is necessary or expedient so to 'do, 

it may, by order,  , for reasons to be' recorded in writ leg 

re].ax iny of' the provisions of these ules with respect to 

any class or catecjor'y of rsons. 	 . 

8.Sav'itng.- Nothing in these rLI)e5 shall affect reserva 
tions relaxation of age ].imit and other concessions re-
qui.rei:J to be provided for the Scheduled Castes, Schedu1d 
•ir i bes Lit lien Liac I:war ci Classes, E x-ser v I c emc'i'i and o t:her 
special categor es of persons in accordance wi th the orders 

ISSUCCi by the Cerit.ra 1 Government from time to %; ime in this 

regard'. 

contd /-• 
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SCHEDULE-I 

P 
Name or 	Number 	Classification 	Scale of L'Jhether selection 	Age limit 	. the post 	of posts 	 pay 	by merit or seic- 	for direct 

	

- 	 ction--cum sehjoi- - 	recruits 
• 	 .• 	. 	. 	. 	 i-or 	elec- 	 .• 

tiob-  

	

 .. 	

- 

1. 	 2. 	 3. 	 4. 	 5. 
 

or 	19716* 	General Central 	Rs .&50)-200- 	Not 	 Not e:<ceeding 
Telecom 	 Service G:up B 	10500. 	 App! icable 	30 ye - rs. 
Offcer 	(1999) 	 Ga:ettec Non- 

	

Ministerial 	 Note-i 

sub cc t to 	 . 	 . 	 Re I ':ab I e 	frr Government 
val-lation - 	 . 	 servants upto 5 years in 
dependent on 	 accordance ti th the instru- 	- 
workload 	 ctions or orders issued by 	!j 

the Central Gcvernment. 	 1!> 

• 	 IJote-2 

The crucial dal;e for detet- m- 
. 	 . 	 . 	 . 	. 	ining the age limit s1al1 be 

- 	 . . 	 . 	the closing date for receipt 
of applications from candid- 

in India (anJ not the 
- 	closing date prescribed for 

those in Asam, Meghalayc, 
• 	.Aruiact-ca1 Pradesh, alizoram, 

Maripur, Nagal.rid, Tripura, 
. 	.- 	 Sikkim, Ladakh Division of • 	 . - 	. 	

•. 	 JJ( State, Lahaul and £iti 
- 	 Di st,-  Ic t and Pang i sub c 

ion of Chamba District of 
UI 

Himaha1 Pradesr , Andrian and 
icobar Isle,ids or La 	dwL) 	 - 



-. .'------ _-._ - - 

Whether benefit 	Educational and other qualification 

of added years of 	required for direct recruits. 

srvice is 
niseible 

A 

- 	 - 	 - '---
-- 

• 	Whether aoe aria 	P&i- IoJ of •probati, 
educational. 	 if any. 	 . 
qualification 	 . 	= 
prescribed for 	

--., direct recruits 
will apply in the 
case of promotees. 	 -. . 

7. 

tot Applicable 

S 

ache1or of Enqineerin/ 	 No 

Eache1or of Technology or 
uiva len: in any of the 

'cllowil7q .iisciplines 
1iam? I y - 

Telscorn:jnic:atiOris EngineerInc; or 
El:trc:cs Engineerincj;or 

( ii I ) Rac o Er i neei 1 ng or 
C iv Corou tr Enj 1 	 i ncj or 
t'J) 	 Enq il?iAr inq 

Cuajjfic,4':-_orv5 are rela:<able at the 
di -acreticn 	cf the Union Public 
Service Comm:ion in cCse of 
candidates ot.erwIse well qualified. 

ote 

The qual i ca t :-ons regarding e:er-
ience is/ire u- laxaole at the O1C -

ration of the anion Public Service 
Comnuic in the case of candida-
tes belc1ng to Scheduled Castes 
or Schet'.led Tribes, if at any 
stage of selection, the UFSC is 
of the op.nicn that sufficient num-
ber of caidaes from these commu-
nities pcesing requisite e:peri - 

ICC are 	1:kly to be available 

to fi 11 s_P the vacaric ics approv'd 
by th.:n. 

9 	 10 

2 years for 
Direct Recruits. 

 

  

— 

I 
ll 

S 
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S 

II 

tlethod of 
recrujtmert - whetr-

by direct r rujtm - t or by
er  

promoti n or by deputatjon, 
absorpQ)-. and Percentage of 
of the posts to be tr illed by 
various methods 

In case of recrLtitmel,t by Prornotion/depUttj 
 

grades from whfch Promotiofl/depdtatjofl,b. 	
/absorp.tj 

 to be eade. 

tj) 

 

(i) 50 
per cent, by direct 

recruitment 
/ 

1 	 per cont. 	p'ornoti1, 
through Lirnjt(d D'.pa-

rtmefltal C0.1lpetitjv 
Eamj n' 

/  

12 

By Fromotjoi-,: SO'/ by promotion of cepartrne,ta1 candjda 

referred to in item (ii) 	
-es 

in colUmn Ii will 
be iegulàted as f0115:._. 

I. 35 per cent by promotion  
compet tj e 	 through Limited Departmentai e:amjflatjon from amongst fo mpi 	 lloing Srou; C' oyef5 below ZO 	 t. 

years of age as on the daze  e::am1natjo1- 	of the Engine-j*-g L.Jing, namel*,:.. of s-.ch 

Phone Inspectors(pls) 

Auto.E::change Asslstant5(EAs). 
ij)l.jjreiess Operators (l.JO5) 

(iv Transmjs5i01.,Ass'istants 
(TAs) 

Telecom Techni,-i Assistants (TTA) 
Sr Telecom Office Assistants 

and Possessing the following essebitial 
quaUfjcj05 an e:':perjen.. 

Pachelbr of En9ineerjn0 in Trrmi 
ElectronicsfCompt 	Engineering, 
RadioEngg/Electriczil Engg. or 
equivalent 	

0 

OR 

bachelor of Science with Physj5 
and - Chemistry 

OR 

(ii)3 years' Diploma in Electronics/Radio, 
Computer Engg./Instrument 

 Technology/ Telecom 	and 

(iv)lr,, years' regular srvjce in posts i-. ----- 

> 

ri 

rn 

z 

> 

>: 
> 
0 

> 
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cn 
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II 
If a Departmentai Profnotjon Committee 

Ists, 	what 	is 	its composition. ,  
Circumstances in which UFSC is to be consulted in 
making recruitment. 

V 	
13 V  

14 

Group 	Departmt;i F - omz ion Commit tee 	(for Consultation with the Union Public Service considr - jnt 	confirmation of direct recruits) 
ConSiSting 	of Commission necessary while amending or rel- 

V  •azin 	any of the provisions of these rules. 

Chief General Manager 	- 	Chairman 

General Manager 	 - 	ember 

D@pu ty General Manager / 	- 	M e m b e r 
Di roc tor 

"Noti':Tht 	prc•cedj, 	or 	the 	DEC 	rt'!tinrj 	to 
xV:onfj,mat1oI1 	of 	a 	dii- ect 	recruit 	shall 
tje 	uiit 	to 	the Commjssio1, 	for 	aoproval. 
I f ho.sv.i-, 	these are not 	approved 	by 
the 	cmmiion, 	a fresh meeting of the V  

DEC 	to be presizfed over by 	the Chau-man 
- or m Member of the UPSC shall be held." V 

L . 	
V 	 VVVV ' 
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Schdul. II 

FORM OF AGREEMENT OF CANDIDATES TO BE TRAINED AS 
JUNIOR TELECOM OFFICERS 

This agreeinunt between Sh./Smt./Kr.  
herein after referred to as the 	(cadre) trainee, 
in 	the 	c;ti o( mnpr acting 	through 	h is 	guardian 

Sh.  ) the 1 irst part, Sh.  
(Herein-after) referred to as the Surety) of the second part 
and the President of India (herein-after referred to as the 
Govt.) of the third part. 

Whereas 	t;h? candidati? (trainee) has 	agreed 	to undergo 
t'aining in the posts & Telegraphs Department and on the 
successful completion of the same to accept employment as 

in that department, on the terms 
conditions herein-after appearing. 

• 	And whereas the sum of Rs 	h's been denosited 
by the trainee Sh./Smt./Kr. 	vide 

on behalf of the trainee by his/her 
guardian as security for the due fulfilment of the conditions. 
of the agreement. 

Now these presents witness and it is hereby agreed as 
follows:- 

The Government shall provide trainina, the nature and 
duration of which shall be determined by the Director - 
General of Post & Telegraph (here-in-after referred to as the 
Director General) whosQ decision in this behalf shall be 

f 	final nd binding. 

Provide that the Director General may at any stage with-
out assigning any reason discontinue his training, if in his 
opinion (which shall be final and binding) the trainee ap- 
pears 	to 	be 	unlikely 	to 	become 	an 	efficient 

(cadre). 

The said trainee shall:- 

(A) und'rgo the course of training at any Posts 	Tele- 
graphs 	training centre, selected from time to time, 	by 	the 

Director General. 

• 	(B) Undergo under sucri training at the said places with 
due diligence and comply with the 	instructions of all 
authorised officers in regard to trainiro ariddiscipline 	at 
the said placei; 

(C) 	After completion of training or at a later stage 
when an employment offer is made, accept employment as 

(cadre) the Post & Telegraphs Department 
for a period of five years. 

(i) 	In cace the trainina of the said trainee is 	discon- 
tinued under the provision c clause (1) above and the 
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Director General is satisfied that the failure of the trari-
s to reach the nec 	ary/standai-d is due to his negi iknce 

o r  fnt1,iri 	to ripply ti1m•ii1f/Iirp'.I I s 	rniit:iy to his/her work 
(the 	deciior, of the Director T3eiieraI in this behalf 	beino 
final), Government shall have full powers to order forteiture 
of the amount of security deposit and the surety Jointly and 
severally and their respmctive 	emI- s, executors, 	administra - 
tors and legal representatives shall pay & refund to the 
Government on demand all amounts paid to him as stipend 
during the period of his training together with training 
expenses incurred on him/her by the department, which in this 
case shall be Rs. 	 p.m. and Rs. 	 _ 
respectively. 

(ii) 	If the trainee commits any breach of h i s agreement 
and congonents contained in clause (2) above, or in case of 
continued adverse reports regarding his conduct or his polit- 
ical activities directed against the Governrneot of his coun- 

• try, or if the trainee voluntarily quits for reasons not 
• 	•, 	 beyond his contract at any time during the course of 	train - : 

I.  ing, or on completion thereof does not accept employment 
pursuant to clauses (2) (C) above or on such acceptance does 
not serve the Posts & Telegraphs Department for period uoto 
five years or during such period of service does not carry 
out his/her duties with diligence or fails to comoly with the 
instructjon of his superior officers as to which has the 
decision of the Director General shall be final) when in any 
of, such cases Government shall have full powers to order 
forfeiture of Security Deposit and the trainee and the surety 
jointly and severally and their respective heirs, executors, 
administrators and legal representatives shall pay and refund 
to the Government on demand entire amounts expended on 
him/her in respeci; of his training as also the amounts paid 
as stipend. 

• 4 	Provided that the liability of the surety hereunder shall 
not iii any manner be affected by any time tih ich may be grant-
ed to the trainee or any other indulgenc .e which may be shown 
to him in respect of the recovery of the said monies by the 
Government or shall it be necessary for the Government. to sue 
the trainee/father/guardian before suing the surety for 
amount- s due here-under. 

5. 	The stamp duty on this agreenient shall be borne by Gay- 
rrnmec-it. 

In witness whereof, the trainee and the surety have here 
unto set their respective hands and the President has here 
Unto c,uss,cI  on his behalf to set his hand 
this the 	day of  

Full name signed by above bounded 

(Sig. trainee) of the 
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In 	of 	minor, Snatur_ — 

lgnd 	by 	hl1F1er 
Full 	Name:  

• 	 g uardian 
p4 

ddrec3s 

W i t n e ss - (Signature> 

Full 	Name:_____-_---------------- 

SuretY 
Full Signed by_____-------- 

(Sig 	of 	the 	surety) 

• 

Full 	name: 

4 	 -.---------------- - 

In 	the presence of (wLtnP55  

(Signed by 	for 	and on behalf of 

the 	President 	of 	India 	in 	the 

presence 	of 	l4itneSs). 

be 	permeflaflt/Centltate 	Govt. 	em- 

'1 	 Note:SUreties 	should 
a 	certificate 	to 	this 	effect 	issued by 	the 

ployees and 
the Sure 	 also be 	attached. ties should 

Employer of 

INo. 	-6/97-NCGI 

J. B. JA1N. Asstt. Director Gcncn:1 (STC) 

Printed by the 	in:il:er. (ovt 	
lnitii Pre.. Rim: Rn.itt . M:iviptiii. Nci l)cUii-1 100U4 

and I'iiblidied by the Cn,,trofler, 	oh h'hlc: .iis. 1)elhi I Ib(t54. 
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Mtniiury of iornmu,iLcnILc:n'igi 

Dopnri;inant r:if Tn lion munic.ajcjnts 
20-Atiakn fond, 3nnc1is.r 13hnwnn ,Naw Da Ui i-i 

1 	flu 10 1JO 	\ 

10 

1)rJt10.1t,19' 

To 

Il,l Headu of TolocamCtt'cl irrajom Ut%trtetc 
HqRCIN of utnr Administrative OItn 

• 	th I4f - W on. r n 3. flail ag IV p  I MI I'IL , Now I) o ii; 1 / Mumb it I 

3ub-E1igtbt1iy condtltc,ri 1n ippøar in iTO qualifying 
flct'orItr%ç) looti 

In ccnI1nuafjon of ihIai uffica iinr of 	vn 
numbor dabud 12th I1.rcth 199, I am itrwcid to ufa4j 
that the va rnciuu of iro upta not , ugub 69 will b 
f 11 lad up aci prr IIiø 310 ROcruit"Mfit Rula 1996 arid bI 

IaLnc4eII ft,' 1ut (içjuiI: V?97 will, lire ft 1 1aI Up 
according to thu pravLojot,iof 310 Ilucrui4maril. Rulu 
1999. - 

In viuw of this it: hai bun dicidad fhai all iligi-
ble candidatevi uptci I .t999undqr'/ qucit* may b 
purmitbad to appuar in J.T.O. sicrevni.ng  tt to bu held 
iahortiy, Ttiø caco racjardtriy :rmtttLñç TTAi haii *io 

*i tr 	eituLn.d ttid it Imi bwsin dcictdcad that all tha TTi 
ai an ZSIVt Au9uit 1999 be piirmtttJ praviianalIy to 

	

1.1% 	ui3. ifyitv 1krin Lng TMmt3 wI thciut 	in. Lob- 
ing 	4.i yo*rri (IV lqqryico in the e411r't4 n I' t'TI' 	j k. I 	kii 
bh 0 OU, mit ttl tito c1Pt pnii, ig kn dtf1'rarib t1?ig 

	

11t 	t1i, uttLhlu 	&ridid.ibio 	of 	t14 	31U 	ti itt' 
kIVaIIL Iitk% tht I.ntymud dtw*riy that qua1Lftd offLt&*lo o 
35% itt) icruviiiirigtomt 	t'st&t bu mind on tri&Lninrj only o 
ih 0 M R b4tlt Of vaIm,,ci,etii avaIliablv undar :S'h quota uptó 

	

t t) ,?. 	Rimi*L4-ltriç1 quail. f I. iid ciff i I ato will 	I-lave 	nu 
c:,4l.in 'thett 'a') sivur fcii' tralnit /appoLntinaiit no 

(3.D.3AItfl 

Copy to :-I)DG (Trg ) /01. r (l)E?.VP ) 001, Naw D lh 1. f a r iriforma-
ion pleasu  

- 

(J.D.3'iIN) 
em.Dir.Gan. (ETC) 
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.MlNLST 	
OF COMMUN IC/VEIONS 	

ersonaI Iiiw appicil' to sueli person ii  

to 	Uic u;iIli'gc and that there ai 	
4 

(Depatfl 	

iOW1dS fot SO 	CNC11IPt  

I 	
uperauoil of this rule. 	 .. , 	, 	/ 

New Delhi, the 25th J anna ry, i99 	 - 	 .•• . . 	

_ / 

Bond and (uiung-- 

G.S.R. 42.—In exercise of the powers 	
cOfl- 

ferred by the pioVia) to artich 	
O9 oh the Constiitt 	

(I) AU cau(I'1" 	pi O'.i5tOt1Y 

tiOfl aad ii t;upeiSe0fl 
of the 'Uclecom 	

against the vae:ti1' for direct tcrUitmCt\ 

AssiStaflt Recruitmwit RuleS, 199 I, thc Pcsidcnt 
	

shalt C\U 	
a Bond for a cviod of tivc\ 

hereby makes 	
owig rules 	rc1lqig ihc 	

eais from th date of their n ppoli.1UUCflI ' 

method of recrUit)1t to the post'OI 'Ulp I ech- 
	

Telecom Technical 1\ssSt0flt in the pro- 

.iica) Assistant j11C Dcpaitm1ht, p Tc1I?U111 	
fotU1 as may be s pcir 	by the Depart - 

catJOflS, namely r1- 	

icflt 

Short title a d'comiflen1 iL—( 1)rhC rules 	

(ii) The candidates seiccied both against the 

may be called tbFclCC01L Technical Ai1it Re- 
	

tt recruitment quota of 	C3flCjCS and 

cruitmcflt Rules, p1998. 	
:ft. 	

dcpartfliCflt 	
promotiOfl quota of \ aCflflCiCS 

shall. bc!orC their 8p1)OJIitlflCiit as Telecom 
I'cchiii%Cal AssiStaflt shall underCo the pres- 

of their pubhicati(m In the 0h1icid 	
we dale 	 cribcd raning successfully as per thc train- 

ing plan lad dowli by the Department. 

Number of)stS, class 1cthu nndiilktc 	of 	 " 

J) y —rhc iitinib4OI th 	ud p 	it 	lic itman 	
i) DuluTh thc P I It'I of ti iinlflL the d1ILt cc- 

and the seaL oh iiy attached thuCto shtl 	
ks spe- 	

citut I dLLoIfl I LcI1I1IC ii Alt nt ' ill bL 

cihed iii columns: 	to 4 of, Schcdl1Ô annth° these 	

entitled to sttp ad training allowutice) as 

ruics. 	 :, 	 : 	
. 	 decided by the Depam tment from time to 

(ink 

Method ofccrtiihmcflt, aC limit, qtAIif½at10n5. 

etc:_I'hie rnethocl;Of iecruiti1i(t 1 l, nCC 	
mIt,quah1ti 

catiOflS and olhclul:11141tirS rckiItflt to 	
hc,.said 	post 

shll be as specifiCd in columns 5 to 14 of the said a  
• Schedule. 

SC LIED U LE 

------ 

Name of the post 	
N umhci of'posts 	Cl tssificatlOii 	

Scic of4t 

f• 	
. 	 1, 	 . 

- 

' 	;• 	I. 	
.2. 	 3. 	

4. 

Telcco 	Technical Assist tnt 	113 249' ij) O\ 	Gcnu il CLntl 11 S' uc (iuouj) R 4 500 l 2 7 000 

A on 3! ' 9S 	C Non C 12tftd Non 

	

Subicit ( 	' tot 	MmnItLu1 ii 

	

t
tion 	1) dLidCiit 

W. Oil WOVhlold 
-- - 	 - --- - 

I 	Ii 

I 	. 

4.• DisqualiulCatiofl.*N0  

who has catered into or contracted a niatri-
age witbt a person having a spo,t,ise living, 

or 

who, having a S1)OtIC hiViflh!, has 	ittcicd 

into or contracted marriage with any pc1- 

sioll, 

shall be eligible for app0111(IilCi1t ta the said post 

provided that i lie Ccii t iah G vr inmcnl may. if 
satisfied that such n1arriatC is pernhiSSil)IC under the 

. Service tinder Tcrritori1I 	
rni\ Sig11al Unit.- 

All c0ndidfltCS 	( bath 	direct recruit and depart- 

mental) shall, 	if so ce . ..ircd. be liable t 	serve in 

the TcrritOrml 	
rniSigiial units as provided in the 

Territorial Army Act. 194 (56 of 1948) aid the 

rules made thicrcufldet. 
7. vwei to rcIa.0 the Central GovcimliCflt 

is of the opinion th,it it i necessary or cxpedicnt o 
to do, it may. by order. for reasons to be recorded in 
\vriting, relax ìny of the proviSiOflS of these. rules in 
respect of any class or category of personS. 

8. Saving.—N0tP in these rules hnll allct re-
servations. rclaxatiO1 of age limit and other conces-
sbus required to be p1ovidcd for the Scheduled 
Castes, Scheduled Tribes. Other Backward Classes. 
Ex_serviCCn1C and other special categories of 

PCISnS 

aCCOId1' 
with tile orders issued lv the Cential 

GnVCiiifliCflt from (line to time in this rcge.rd. 
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/
J Whether:seJcction by nicrit or 	Age limit for direct recruits 	 \Vhether 6ClCCtion.cum'cuioi.i(y or non- 	 benefit of.added year

of service is admissible 	under / 	- c1ectjn post 	
;0 	

Rule 30 of the Central 	ivil / 	

Pension Rules. 1972 
I. 

- 	5 	
( 	 7 ' 	 i.., 	

....., .. 

	

(' 	 Not1Appijejibgu' 	 Between 18 and 27 yea rs. 	
Not applieaIe 

(RCItIhIe for (l1rIiIICfltiI calitlid.1tes tipto 'It) 1 	 . 	
.. 	 cüçin respect of general candidates and 

1fp1p5 in respect of Scheduled Cstc/Suie 

!4Tribc candidates in accordance with 

	

• 	
inti tthons or ordci s issued by the Cnti t 

Gbvtnmcnt. The upper age limit is also 
"relnx4blc by (hree years in respect of Other 
Bjckj,ard Cl iss cmdidates) 

4 ,  

NoL 

The ci ucial date for determining the age limit 

sli,JLc the closing date of EceCipt of nppl- 

fiom cndid tcs in I ndii inct not t lic - 	 ' 	

S 	 date prescribed lr those in Assam, 

•N'land, Meghalaya, Arunachal Pra(lesh, 
iT1 	 4o'1I:iin, Maitiptig', Itipuin, Sikkijn, LadtiIi 

of'.11111111111 anti Kasliiiii, SUiic, • 	 Lulia I and Spiti District and l'angi sub di- 
vision, of Chani ba District of H imcahal Pm- 

	

• 	 . 	 0 

dcsh,.Atldaman and Nicobar Islands or • 	

0 	
Lakshadwccp). 

Educational and o(her.qua1jflt01 required For direct 	Whether age and educationai 	Period of probat ion, • ecruits 	. ,. 	 • 	
quaiicaiions prescribed for 	if any 
direct recruits will apply in the 

csc of pi oiiiotcc, 	 - 

	

8. 	0 	 '• 	
! 	

9 	 IC) 

	

0,0 	
No 	

years  • 	ngineering/EJectroj5 Engineering/Elcctrjcaj Engineer- 	 . 	 0 

Hng/RadioEnginecrjIg/0fl1)1J(1. Engiiicering/l,istru.. 0 	
0 mcntTcchnology or its equivalent froma rccognised 

0• 	

. institution 	 0 

Method of recruitment i*Jlcther by diiccd 	Incise of recruitmu)(byprOiflotIOJl/dLpu(at1o,1/150p( 
recruitment or by prornotiba or by deputan/ grades from which I

)romotion/dcputation/absorptjon to be made 	
0 

absorption and perccntngc ol' vacancies to 
filled by various'mc(hod 	0 

-- ------ -- - - -------- 

- 	. 	 - 

	

By absorp0on/protj01 failing which Ii1 	By absorption/proiiiotjon from amongst the following catcgorics Direct recruitment 	 'j 	of officials. 

lit Catc9ory1 through WalL-in 
0 , 1 

0 	

•"•• 	

(I) Phone 1nspcctors/Traismis\ioIl Assistants/Wireless 	Opera- 
tors/Auto Exchange Assistants 	

0 0 0 

00 '  

	

-t - 	 S • 	 - 	 •, -. .A-- 	 • ._ 	0 t 	. 	. 	•, 



ll,3 (.i)] 	 1
0 	

(Imfl)jflt 17,192U 

- MINIS! RY 01 ( 0MM U NI ( A I I ON 	
on ii I i 	ipp'  ii L t 	uh get onu 

j)artV to 	Iie m;tIIIage and thitt there ate 

' 	

(Dcpar(fllCIIl 	t I'eleeOi IUtII 	iOflS 	
rinds l'or so 	oin'.. eNedipt any pe1soil ir 

	

'H 	 operation of this ruic. 	- 

•Nevv Delhi, the 25ii J aIlualy, 1999 

G.S.R. 42.—I11 e:c1ciSe 	of the pO\VCrS 	con- 

ferred by the provi;o to article O9 ni the Cuitsi 1w-
tion aiid in nu peI:.Sc4sit)I of the 	

FelecotU jechnical 

'Assistant Recnhi1IIIl Ititles. 99 I, the; . Pcsidciii 

hereby makes t4 foIowhig rules I  rci1lafflg the 

method of recruitl7tlt to the posto1 TcM'pI 1 ccli-

mcai Assistant inj(ldie Depa' Imuit of 1 LL'i4muII 1  

ci1iOflS, namely I 

: 	1. Short title aif'coinuieiicCI11cflt 	(1) JI.hLc  rules 

may be called tbc: Telecom Technical Ais1iiit Re- 
- cruitrnent Rules, 	998. 

(2) They shall Collie into IL)ICC on the daic 

Is 

• 	of their publication in (lie 011icial Gazette. 

• 
• 	2. Number ofjpstS, classilicat ion andftI sçIIc 	Of  

pay,—Thc niimbSôf the said pcs, it K t' thicatioii 
and the scale of fIII' attached thereto shltIhtJas spcf 
cifieci in columns:1to 4 of Schcduië 	 liki 	these 

• rules. 	 1•fl. 	 ¶. 

.Ii Ii  
3. Jvlctiiod o1!rcriiiin1Cl11 , age limit, qualifeatioflS'. 

ctc.—Tlic mcthioçlnf recruitment, : age limit, 'qualiti4 
cations and othci'rinattcrs rclatiii to the said pos 
shalt be as spcciiid in columns 5 to 14 of the said 
Schedule. I  

4H DisqualificatiorL—NO person,---- •. 

who has entered into or contracted a maii-
• 	 age with a person having a spoisC living. 

or 

who, h,avin a spow:c living, has CIiiCF(l 

into or contracted marriage with any 
slon, 

shaU be eligible for appoiotmcnt Ia the said post 

Provided that ii ic Central G OVC vu men t may. if 
sal isflcd that such ma rrianc is periuissiblc u ndc r I lie 

5. Bond and Ii atliUl 

( i  ) 	\ll 	cain I lath's 	p1 cviioUalLY 	r ruItd 
at.aiIist t lie vi:iueie't lou direct vc ruilmcflt 
shall execute 1 Bond for a peviod of (1VC 

years ft-urn the late Ot their aj)pOiptiiiCnt 
as Ielccoi'i Teilinical Assistant in (lie tO-

fonua as may b specified by the Depart- 

nient. 

The candh.iaics selected both against the 
direct rccruitIflCIt quota of vacancies and 
departmental prdmiottofl quota of acancieS 
shall, before thcir appoiiitmeilt as Telecom 
Technical Assistlatit, shall undergo  the pres-

cribed training • uccessfully as per the train-
ing plan laid dpwii by the Dpartmcnt. 

l)uiing the peild O f training, the direct ye-
cittit Feleconi Techiiiicfll Assistant vill be 
entitled to stlp nd training allowance) as 
decided by the Depat iment from tillic to 
tiiiic. 

(. Service under 'lerritorial ArnivSigim3l lJiiit.-
Alt caiididates 	( both 	direct recruit and depart- 
mental ' shall, if so recu ired. be  liable to scu' c in 
the territorialArnivSicial units as provided in the 
Territorial Army Act. l94 (5( Of 194S) apd the 
rules made thereunder. 

Fowcr to rcla:,—WhCrC the Central Gore' n:nent 
is of the opinion th.it it is necessary or expedient 
10 (10, it may, by order, for reasons to be recorded iii 
writing, relax illy of th provisioIl5 of these rules in 
respect of any class or, category of persons. 

Saving.___Nothitig in these rules shall allect re-

servations. rclaxat.io1 0 ac limit and other conces-
sions required to be pm ovidccl for the SchcdulCd 
Castes, Scheduled Tribes, Oilier Backward Classes. 
Fx-sCrViCCn1ei1 and oihdr special •catc'ories of .persaflS 
iii accordance with tlie orders issued lv the Centi at 
Governmcllt from 611t to time in this icoard. 

SC II ED U LE 

Name of the post •Nuniber ofposts 

I 2 

- 
Telecom. Technical Assistant 

-H--'-- 
13,2491 app ox 

1Ason3l-9S 
Sub;u.t tQ 	iII 

tion 	ICiil(lCi1 I 

on 	vorkload.. 
'- 	

-. 

\ 	

?:; 	
• 

I 	 - 	• 	II 	•-'• - 
- 	

I - 	 - 	•, 	I 

Classification 
	 Scale o1iy 

3. 
	 4. 

General Central Service. Grup Rs. 4,500-125-7,000.. 

'C' Non-Gazetted. Non- 
r\t Ill ist Cl 1111 



•ji:: 	i 

/ 

6, 1999fT;T 17,1920 

(2) Gi oup c emplo) eN borne on recular etabIichrnent of 
Telecom. Engineering wing of the depaitmetit and posing 
II Ililnilnulu q1lalifica(j11 of 3 years Enginecrjiig Diploma 
in iClecol1intlll ica I iOns .1 Iig licelitig EIeCI r011ics En neerli 
R tdio J nClnu itn, Coinput rl:nIll i ing !n\truniL lit L Ii 
lioloty 01 its kn1 IlOin any ltlhlllt ii Ili'.tItutt 
1u.ognhtd by the C uitrul (jos Iflinient c'IltLr 10 Sttndard 

I 
Wj 

(3) Techgi ichtns who have 10+2 quaIilicatio5 or equivalent 
U tia I 'fir 

1 

Tech icians holding 2 years ITI Diploma certificate after, 
ma tricu Ia (ion. 

Category.j I through Qualifying screening test 
(I) Technjcjaiis other than the Technicja,is covered by, sub-categories (2), (3) and (4) of ca2eory J 

;.. (2) Telecom Mechanics with 5 Years of regular Service in the j 	grade. 
i  

Category- ui throughcoiiuj,etjti. 	cxaniimiti(m

I 

(I) Senior Tciccolll Operating Assistati ts. q 	t 

(2) Teleconi OlcliItiiig Assistatits. 
GIJ Telecom Mcchai1 
Note I. 

 

I, 

Note 2. 

The Vacancies shall Ii rst be tilled byta ndats of cate- 
gory-I through walk-in. The unfilled vacancies after 

providing for Category i candidates shall be filled by 
candidates of category ii through qualifvij screenjn 
test. After providing for qualifying screenj 

	test category candidatec 	
the remaining Llnfiuled vacancies 

shall be filled through competjtje examination and if 
I lie 'aca ncies still i -eiia in u ii tilled, the same would be 
tilled by direct recruitnietit 	Select list for purpose of 
training will be prepared as per note 2. 

 

     

The select list shall be prepared fr the Pttlpose 
01' triiiiiisig l)elbre 

aI)sorptioli/J)loIll1111 in the tilowjiig oider 

0 lucia Is heloii1 lie ( 0 Sell br tad it' Won Id he placel cii h)loe 	tIIt)SC PIaceI in 	th 	a e Itillior cdre 
'vithotit tll)Selli,ig tile eXist lug SClijorit' in their 
respectie cadres, 

The Seniority among the cadres having equi\a,1 
pay scale wouki l)e determined on the basis of 
leng( of service iii the respective grade without 

 
Upsetting the existing inter_se_scniorjty in the res-
pective cadre, 

lcIecon1 Technical ASsjctaiit (TT,\) will he Secondary 
S\\itchilq.l  A rca cadre t he unit 01 recruitment shall 
he lie respective SCcoiid;trr Switchitig Area (SSA), 
ai'tI 

the iegt,la servu'e rendercl in SS1\ shall 
 taken in to c'on5i Icra i0n 	 he F 

I 

   

Note 3 

 

F--p 
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\Vlihff.;d 
selcctio.111 cniority or 1)011- 	, r'• 	

ol' service is adn1bZc 	nder 
ScIcctjo1 post 	

u 

	

 'I 	
Ruk 30 01 th 	Central 	ivij   

5 	 1kn\ionRuj 	1972 

	

('' 	. -- 	( 	
-- 	7 'I"lO(App1jenbju 	 .-" 

ItS 1111(1 .?] )"cars. 	
Not applicable (Rclast(,Ie for (fcpntiiin,J 

J 	J 
canfi&l:,t 	tipto :10 

yeüdiii respect Of general Candidates and 
I?plp 5 in  respect of, Scheduled Castc/Sj1 
4l4Tribe candidates in 
int 	Itioi,s 
Gov;rnh))ci1t 

accordatice with 
or ordet s issued by the CLn(1 al 

Tile upper age limit is also 
"re1a61e 
IJackard 

by three 'ears in respect of Other 
Class candidates) 

: 4 ,  

No(e 	' 

The cruial cia te for ( etermining the age litn it 
SIiI)C the Closii1gda 	of I'CCCipt of appli. 

lion) candidates in hid ia (and not ji le  f9t 	dite 
'igaand, 

Plecu lbLd for thosL in Assa,ii 
Mcghalyi 	Aiiiiiachil Pradcsl1, 

Manipur 	Iipura, Sikkijn, Luchkl1 
'I 

bivkhii ol Janitnu and Kaslitnir' S(ate, 

 
Liii ull 

 
and Spilt Ditiit and P ingi 	u1) di 

vision, of Cji:,iitba l)istrjct oi l'linicaliaj Pta. 
desh, Atidaman nnd Nicobar Islands or 
Lakshadwccp) 

'L' 
....................

Educatjonaj and other..quajifi01 
required for direct .Iecrits 	, 	, I 	Whether age and educational 	Pcriod of proba ion 

qualiflcajoç prescribed for 	if any 
direct recruits will apply in -the 
case of promotees 	 -' 

Three Years'Enginrjng Diploma 
9 	

hO ---- 

• 
in Tciccom,i,ui,jcations' 

ngmeering/Electrical 
 w Enginee. 	 o years  

ing/Radjo' Enginecrjng/c0fl, puter 'Engineering/j nstru-
mcnt,Tcchnology or its equivalent from'a recognised 

-institution,., 

- 	-. 

Method of recruitment. Whethier by 

recruitment or by promotion or by dcputat,i/ grades froni which P
rom o t ion/deput)tiot1Iabsorptjoi, to be made absorption and percentage of vacancies to:b 

filled by various.rnethods 	. 

- 

II 
12 

By absorpt;on/pj.o10011 failing wliie Li 
lie, Direct recruitment 	
-: 

f ---._-,  

	

HBy absorption/pro,notio,i from among 	the following CfltC!ZOFiCS of ohl 1icia Is. 
Ca lcory-J (Li rough Walk-ui 

(I) Phone JnspectorsiTni,1s,11i5.,1011 Assislatits/Wireless 	Opera- 	flP bus/Auto Exchange Assistants  

U., 
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12 	 — 

I"16tc 4. The 	Cfli(Iii\' 	01 ippoiiiiineit ( 	Caiidi(thICS in t'c 

	

..- 	 . 	. 	. 
0 • 	. 	 c.idie 1)1 	I CIC1)ili . I. chtiieaI 	\isi.ini sliiII he 	t_r - 

iiiin& d oil I Ii' bask of 10sI uraimn .g Ill uk 
U 

............. 

If a Depai tiiiental Prom9tioil Committee cxists wItt 	its composition 	 Cit cumctinccc in 	hich UPSC is 
to be conu1tc 	in 	nvukint 

lectuitniLot 	 -- 

I ' 	— 

,Group 'C' DepartrnentaI1roInOtiO1l Committcc consisting of the lollowi rig 	 Not applicabic 

officcrs  

One Qfficr not bc1othc rank ol Divisional Lrign.Lr —Clvui tu Iii 

Two officers not bcFvq the rank of Sub-Divisioh Engineer—Members. 

------ r---- 
I No. 7-51 f97-i' C GJ 

I B JAI NI Att Dii LLtOI GcnI (SI ( 
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